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Shn Nand Klshor &% Otﬁéﬁ;

- = | APPLICANT(S)
UOL&Ors. . - o “RESPONDENT(S)
Mr. AX.Cliaudhuri, AddL.C:G.8.C * ADVOCATE FOR THE

B | RESPONDENT(S)
 THE HON'BLE MR.JUSTICE G. SIVARAJAN, VICE CHATRMAN
| THEHON’BLEMR K.V PRAHLADAN, ADMINISTRATIVE MEMBER

1. . Whether Repoxfém of local papers may be_allowed to see the judgrg;eﬁt?
2. To be‘referred td*thé Reporterornot ?
3. Whether their Lordshxps wish to see the fair copy af the Judgment‘?

4. Whetherthe judgment igto be circulated to the other Benches?

Judgment delivered by Hon'ble Vicé..cmaimn.
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CENTRAL ADMINISTRA'ITVE TRIBUNAL: GUWAHATI BENCH.

Omgmal Applxcatlon No. 108 of 2005.

Date of Order This, the 31st day of May, 2()05
‘I‘HE HON ’BLE MR JUSTICE G. SIVARAJAN VICE CHAIRMAN
‘THE HON’BLE MR. 'K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

" Shri Nand Kishor

Junior Engineer (HQ)
Central Water Commission

" North Eastern Investlgatlon Division -~ I
Rangpur Part -1
" ‘Silchar, P.O: lechar

Assam

: Shrl Rajesh Kumar -
~ Junior Engineer -

Central Water Commission’

~ North Eastern Investigation DW!SIOH g

Tarangbalang

L Zemabak Aizawl-17
- M:zoram o

-

Shrl Pradlp Kumar
Junior Engineer
Central Water Commission

North Eastern Investigation Division - II |

Tarangbalang o
Zemabak, Alzawl 17

- Mizoram.

"Shri Nabendu Dey

Central Water Commission

North Eastern Investigation Division - 11
Tarangbalang :

Zemabak, szaw1~17

Mizoram.
By Advocate Mr. A. Ahmed.

- Versus -

The Umon of India

_ ’Represenbed by the Secretary

To the Government of India
M:mstry of Water Resources

Saran Shakt} Bhawan _ | .

New Delhl

. . Applicant. |



2. The Chairman
- Central Water Commxsswn ‘
Sewa Bhawan '
. RK.Puram, New Delhi ~ 1710 0686.
3. The Chief Engineer
Brahmaputra & Barak Basin -
Central Water Commission
Rebika Villa, Barik Point
Shfillcmg ; Meghalaya.
4.  The Execu tlve Engineer
~ Central Water Commission :
. North Eastern Investigation Division «I
Rangpur Part I, Silchar - 9.
5.  The Executive Engmeer |
Central Water Commission
North Eastern Investigation Dmsmn 11

Jalashaktipuram, Zemabawk o ‘
Aizawl, Mizoram-79601 7. " ...Respondents.

By Mr. A. K. Chaudhuri, Addl. C.G.S.C.

: ORDER (ORAI)
SIVARAJAN, L. (V.C) : |

\

‘The apphcants be}ﬁng to outside N. E. Region. A.ccordmg to

them, they were recrmted to the post of Jumor Engineer on all India
‘basis at Delhi and posted for the first time at N. E. Region. According
to the apphcants they were mitlally getting Special Duty Allowance
(SDA in short) for serving in N E. Region and the same was taken
away wnthgut giving proper cause or causes. The applicants Suvbmitted

: reptésentations. be_fqre._thé 1st and Srd respondents agaiﬁst the said
' withdra#val. They have "pifoduced three of them (Annexures - E, F &
2. .Mr.A.Ah'rr}ed, learned cou_nsel‘for the applicants‘submit.s_ that
since tﬁe'é,pblicanté ‘were reéruited on all India basis with all ]fndia
transfer hablhty and’ common semorlby list at the N. E. Reglon, they

are entitled to SDA provxded under the various admxmst:rahve orders.

‘\
<.
! .
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Cou‘m‘el fof the app“licént hasu*pldced relian‘ce. on a decision -of ‘the
Tnbunal passed in O Al 36 of 2000.

3. . We have also heard Mr. A. K. Chaudhurx, learned Addl C.G. S
C. for the respondents Mr. A. K. Chaudhum ‘on the other hand, .
submits that the apphcants did not satisfy the requnrement for grant
of SDA since they were not appointed outside N. E. Region and later

posted to N. E Regmn He subm:ts that persens belongmg to outside

"N. E. Regmn mxtxally appomted to N E Regxon were not enhtled to

SDA.

4. The aplgalxcénts have alréady submltted representatlons bt,fore
the 1st and Brd respondents in the matter and since those
representations are stated to be pending, we are of the view that this -
O.A. can be disposéd of with directions. |

3. We have algeédy cpnsidered the question regévrding grant éf
SDA to Central Govﬁ.:Civiiian empfioyées working in the N. E. Region
in our judgment dated 31.5.2005 (this date) in O.A. No. 170.6f 1999
and connected cases and have laid down the gb&erning principles in

regard to -the grant of SDA to C.e_n;g:ral' Govt. Civilian employees

working in the N. E. Region. In the circumstances this O.A. cén be

disposed of atthe admié'sion stage itself with the following directions:
Since the applicéh}t's’ 'hvave filed é;éparate représentations before
the different authority, we direct the applicants to make a comrhon

representation before the 1st respondent -conhaining- all the' factual

details appending the copy of this order alongwith copy of the order

~dated 31.5.2005 passed in O. A. 170 of 1999 & series within a period

of four weeks from today; If such representation is filed, certainly the
1st respondent i.e. the'_Se,cretary-to'the Govt. of India,anistry-‘of

Water Resource, New Delhi will consider the case of the applicants in

b/
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_ take a decnslon thereon within a period of three months ﬁ'om the date V'

~of recexpt of the- representation ‘The decnswn so taken wﬂl be

BB

ST W .
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the light‘of-i'fhe gbvél;ni'n-g pr‘incip!es specified in ’th-e- said orders and

.

commumcated to the apphcants lmmediately thereafter.

1

‘_ The VQ.A. is d!sppsed' of as above. ' W .

(KVPRA}E_ADAN) S - (GSIVARAJAN)

ADMINISTRATNE MEMBER = VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATIONNO. | 0 & OF 200s.
BETWEEN

Shri Nand Kishor & Others

... Applicants
-Versus-
The Union of India & Others

- Respondénts

LIST OF DATES AND SYNOPSIS:

At N A e e e e e ottt

Amnexure-A is the photocopy of one of such appéhﬁment letter
issued by the Respondents to the Applicant.

Annexure-B is the photocopy of extract of Office Memorandum
dated 14-12-1983.

Annexure-C is the photocopy of office Memorandum No.
20014/3/83-E.IV dated 20™ April 1987.

Amnexure-D is the photocopy of Office Memorandum No.F.No.11
(2)/97-E-11 (B) dated 22-07-1998.

Annexure-E, F & G are some of the representations submitted by
the Applicants before the Respondents.

Annexure-H is photocopy of office order No.22012/1/2005-Estt. VI
Dated 07-04-2005.
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This application is made against for non payment of Special Duty
Allowance to the Applicants as per - officc Memorandum
No.20014/2/83/B.IV  dated 14-12-1983 and office Memorandum
No.20014/3/83-E.IV dated 20" April 1987, also office Memorandum dated
22° July 1998 issued by the Government of India, Ministry of Finance,
Department of Expenditure, New Delhi. The Applicants prays before this
Hon’ble Tribunal to direct the Respondents to continue the Special Duty
Allowance to the Applicants from the respective dates when it was

* discontinued by the Respondents.

RELIEF PRAYED FOR:

That the Hon’ble Tribunal may be pleased to direct the Respondents
to pay the Special Duty Allowance to the Applicants from the date when it
was discontinued by the Respondents till the date when they are going to be
released from North Eastern Region as per their transfer order dated 7

April 2005.

- To Pass any other relief or relieves to which the Applicants may be
entitled and as may be deem fit and prdper by the Hon’ble Tribunal.

To pay the cost of the application.
INTERIM ORDER PRAYED FOR:

At this stage no interim order is prayed for, if the Hon’ble Tribunal

deem fit may pass any order or orders.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATL

.(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT 1985)
ORIGINAL APPLICATIONNO. | & & OF 2005.

BETWEEN
1. ShriNand Kishor,
Junior Engineer (HQ)
Central Water Commission
North Eastern Investigation Division -1,
. Rangpur Part - I,
' Silchar, P.O.-Silchar, Assam.

2. Shri Rajesh Kumar,
Junior Engineer,
Central Water Commission
North Eastern Investigation Division-II,
'f‘arangbalang,
Zemabak, Aizawl-17,
Mizoram.

3. Shri Pradip Kumar,
Junior Engineer,
Central Water Commission
North Eastern Investigation Division -II,
* Tarangbalang, '
Zemabak, Aizawl-17,
Mizoram.

4. Shri Nabendu Dey,
Central Water Commission
North Eastern Investigation Division -II,
Tarangbalang,
Zemabak, Aizawl-17,



1

... Applicants
-AND- '

I. “The Union of India represented by the
Secretary to the Government of India,
Ministry of Water Resource
Saran Shakti Bhawan, New Delhi.

2. The Chairman,
Cem:al Water Commission,
Sewa Bhawan,
R. K. Puram, New Dethi-110066.

3. The Chief Engineer,
Bhrahmaputra & Barak Basin,
Central Water Commission,
Rebika Villa, Barik Point,
Shillong, Meghalaya.

4. The Executive Engineer,
Central Water Commission,
North Eastern Investigation Division -1,
Rangpur Part I, Silchar-9.

5. . The Executive Engineer,
Central Water Commission,
North Eastern Investigation Division-II,
Jalashaktipuram, Zemabawk, |
Aizwal, Mizoram-796017.
-...Respondents

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is made against for non payment of Special Duty

Allowance to the Applicants as per office Memorandum
No.20014/2/83/B.IV dated 14-12-1983 and officc Memorandum



2)

3)

4)

No.20014/3/83-E.IV dated 20% April 1987, also office Memorandum dated
22" July 1998 issued by the Govemnment of India, Ministry of Finance,
Department of Expenditure, New Delhi. The Applicants prays before this
Hon’ble Tribunal to direct the Respondents to continue the Special Duty
Allowance to the Applicants from the respective dates when it was
discontinued by the Respondents.

JURISDICTION OF THE TRIBUNAL:
The Applicant declares that the subject matter of the instant

application for which he wants redressal is well within the jurisdiction of
the Hon’ble Tribunal. |

LIMITATION:

The Applicant further declares that the subject matter of the instant
application is within the limitation prescribed under Section 21 of the
Administrative Tribunal Act 1985.

FACTS OF THE CASE:

Facts of the case in brief are given below:

4.1) That your humble Applicants are the citizens of India and as such
they are entitled to all rights and privileges guaranteed under the

Constitution of India. All the Applicants are working as Junior Engineer
under Central Water Commission and they are posted in different place of

North Eastern region. All of them are from outside North Eastern Region.

They have been directly recruited to the post of Junior Engineer in the
Central Water Commission through “interview conducted on All India

Basis. They also have common all India seniority.

Annexure-A is the photocopy of one of such appointment letter

issued by the Respondents to the Applicant.

42) That your Applicants beg to state that they have not common

 grievances, common cause of action and the nature of relief prayed for is

“also same and similar and hence having regard to the facts and



- circumstances they intend prefer this application jointly and accordingly

they pray for grant of permission under Rule 4(5) (@) of the Central
Administrative Tribunal (procedure) Rules 1987 to move this application

jointly.

43)  That your Applicants beg to state that the Government of India,
Ministry of Finance, Department of Expenditure granted certain
improvements and facilities to the Central Government Civilian Employees
of the Central Government serving in the States and Union Territories of
North Eastern Region vide Office Memorandum No.20014/3/83-1V dated
14-12-1983. In clause II of the said Office Memorandum Special (Duty)
Allowance was granted to Central Government Civilian Employees, who
have All India Transfer liability at the rate of Rs.25% of the basic pay
subject to ceiling of Rs.400/- (Rupees Four Hundred) only per month on
posting to any station in the North Eastern Region. The relevant portion of
the Office Memorandum dated 14.12.1983 is quoted below:

(1)  Special (Duty) AHowance: -

“Central Government Civilian employee who have All India
Transfer liability will be granted a Special (Duty) Allowance at the
rate of Rs.25% of basic pay subject to a ceiling of Rs.400/- (Rupees
Four Hundred) only per month on posting to any station in the -
North East Region. Such of these employees Who are exempted
from payment of Income Tax, will however not be eligible for the
Special (Duty) Allowance, Special (Duty) Allowance will be in
addition to any Special Pay and for allowances already being drawn
subject to the condition that the total of such Special (Duty)
Allowance plus Special Deputation (Duty) Allowance will not
exceed Rs.400/- (Rupees Four Hundred) only per month. Special
Allowance like Special Compensatory (Remote) Locality
Aliowance, Construction Allowance and Project Allowance and

Project Allowance will be drawn separately.”

‘ The Govemme:nt~ of India vide another office Memorandum

) No.20014/3/83-E.1V dated 20% April 1987 further piaﬁﬁed that for the

purpose of sanctioning SDA the all India transfer liability of the members
in service / cadres or incumbents of .any post / group of post is to be

éetemxined by applying the test of recruitment zone / promotion zone etc.



i.e. recruitment to service / cadre / posts was made on an all India basis and .

where the promotion is also done on the basis of an All India common
seniority list for the service / cadre / posts as a whole. It was clarified that a
mere clause in the appointment letters to the effect that the person
concemned is liable to be transferred in anywhere in India do not make him
eligible him for grant of SDA. The Govt. of Iﬁdia, Ministry of Finance,
Department of Expenditure vide its Office Memorandum No.F.No.11
/97-E-1 (B) dated 22-07-1998 continued the said facilities as per
recommendation of the Fifth Central Pay Commission.

Annexure-B is the photocopy of extract of Office Memorandum
dated 14-12-1983.

Amnexure-C is the photocopy of officc Memorandum No.
20014/3/83-E.IV dated 20™ April 1987.

Amnexure-D is the photocopy of Office Memorandum No.F.No.11
(2)/97-E-11 (B) dated 22-07-1998.

4.4) That your Applicants beg to state that as they have fulfilled the
condition & criteria laid down by the Govemment of India, Ministry of
Finance and Expenditures for payment of Special Duty Allowance and
accordingly they were paid by the Respondents the Special Duty
Allowance, But all of sudden' the payment was discontinued by the

VRespondcnts without giving any cause or causes. Moreover the

Respondents have recovered the Special Duty Allowance from the
Applicant No.1 and 2. The Applicants had filed Representations before the
Respoﬁdents in this regard but no action has been taken by the authority
concerned for continuous payment of Special Duty Allowance. Hence your
Applicants are compelled to approach this Hon’ble Tribunal for secking
justice in this matter.

Annexure-E, F & G are photocopies of some of the representations
submitted by the Applicants before the Respondents.

4.5) That your Applicants beg to state that they are saddled with All
India Transfer liability and seniority in terms of their offer of appointment

A



and with the said liabilities they have accepted for All India Transfer

liability as per their respective appointment letter.

4.6) That your Applicants beg to state that they are saddled with All
India Transfer Liability in terms of their offer of Appointment and with the
said liabilities they have accepted the transfer order of posting from North

Eastem Region to outside of this region and also from outside of this region

to the North Eastern Region. Now they have been transferred to different
places of India as per office order office order No.22012/1/2005-Estt. VI

" Dated 07-04-2005. The Applicant No.1 has been transferred from Silchar to

Lucknow. The Applicant No.2 has been transferred from Silchar to Patna.
The Applicant No.3 has been transferred from Aizwal to Pune and the
Applicant No.4 has been transferred from Aizwal to Patna. It may be stated
all the Applicants have not been in release till date from their respective
office at North Eastern Region Therefore, the Applicants are in practice
saddled with All India Transfer Liability and in terms of Office
Memorandum dated 14-12-1983 and Memorandum dated 20" April 1987.
As such they are legally entitled for grant of Special (Duty) Allowances.

Annexure-H is photocopy of office order No.22012/1/2005-Estt. VI
Dated 07-04-2005. |

4.7) - That your Applicants beg to state that they have fulfilled all the
criteria laid down in the aforesaid Memorandum regarding payment of
Special Duty Allowance, hence the Respondents can not deny the same to
the Applicants without any justification.

48) That in the facts and circumstances of the present case the
Respondents have acted illegally in total non application of mind by
denying the Applicantsfrom the said benefit of SDA. It may be stated that if
the principles laid down by the Government of India in granting benefit of
SDA are correctly applied then the Applicants are eligible to get this
benefit without approaching this court of law. |

4.9) That your Applicants beg to state that similarly situated persons are
enjoying this benefit without any interruption as such the action of the
Respondents is arbitrary, mala fide, whimsical and also not sustainable in
the eye of law as well as on facts.



4.10) That your Applicants submit that there is no other alternative
remedy and the remedy sought for if granted would be just, adequate and

proper.
4.11) That this application is filed bona fide and for the cause of justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, the ambit and scope of office Memorandums dated 14-12-

1983, 20-04-1987 and 22-06-1988 squarely covers the present Applicants
in regard to giving them the benefit of SDA. Hence the stand taken by the
Respondents in regard to denial of SDA to the Applicants have no legal
basis. ' '

5.2) For that, due to the above reasons and facts, which are narrated in
details, the action of the Respondents is in prima facie illegal, mala fide,

~ arbitrary and without justification.

53) For that, the Applicants are practically having All India Transfer

liability and seniority as such they are legally entitled to draw Special Duty

Allowance as per various office memorandums in this regard.

54) For that, similarly situated persons who are working under the
various ministry have been granted the Special Duty Allowance but the
Respondents are not giving the same relief to the instant Applicants. As
such, the actions of the Respondents are bad in the eye of law and also not

maintainable.

5.5)  For that, the all the Applicants are out side of North Eastern Region

- assuch _they are legally entitled for payment of SDA.

5.6) For that, being a model employer the Respondent cannot deny the

. same benefits to the instant Applicants which have been gninted to the

other similarly persons. As such the Respondents should extend this benefit
to the Instant Applicants without approaching this Hon’ble Tribunal.
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5.7y For that, it is unjust to discriminate among the employee similarly
placed in the different ministry and also it is not proper to insist on every
aggrieved employee to approach the court when the cause of action is
identical.

5.8) For that, in any view of the matter the action of the Respondents are
not sustainable in the eye of law.

The Applicants craves leave of this Hon’ble Tribunal advance
further grounds the time of hearing of this instant application.

DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the Applicants except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE |
ANY OTHER COURT:

That the Applicants further declares that they have not filed any
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, authority, nor any such
application, writ petition of suit is pending before any of them.

RELIEF PRAYED FOR:

Under the facts and circumstances
stated above the Applicants most respectfully -
prayed that Your Lordship may be pleased to
admit this application, call for the records of
the case, issue notices to the Respondents as
to why the relief and relieves sought for the
Applicant may not be granted and after
hearing the parties may be pleased to direct
the Respondents to give the following

relieves.
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8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents to pay the Special Duty Allowance to the Applicants .
from the date when it was discontinued by the Respondents till the

date when they are going to be released from North Eastern Region

as per their transfer order dated 7™ April 2005.

o - 82) To Pass any other relief or relieves to which the Applicants
| may be entitled and as may be deem fit and proper by the Hon’ble
Tribunal.
8.3) - To pay the cost of the application.

9. INTERIM ORDER PRAYED FOR:

At this stage no interim order is prayed for, if the Hon’ble Tribunal

deem fit may pass any order or orders.

10.  APPLICATION IS FILED THROUGH ADVOCATE.

11. PARTICULARS OF L.P.O.

IPO.No. = 206GI(605%0"
Date of Issue :- <3, 5,2005°
Issued from - Guw«L\fL" ¢.P.0
Payableat = (3uouo Wik

12. LIST OF ENCLOSURES:
As stated in Index.

Verification...



12

VERIFICATION-

I, Shri Nand Kishor, Junior Engineer (HQ), Central Water Commission,

NEID-], Silchar, P.O.-Silchar, Assam do hereby solemnly verify that I am the
~ Applicant No.1 of the instant application and also.I am authorized by the other

Applicants to sign this Verification on their behalf. That the statements made in
paragraph nos. &. Y Q'Z/ (5 4T 4% Cq, - aretrue tomy knowledge,
those made in paragraph nos.4.%3 , & g : v are being

—_——

matters of records are true to my information derived there from which I believe to

be true and those made in paragraph 5 are true to my legal advice and rests are my
humble submissions before this Hon’ble Tribunal. I have .not suppressed any

material facts.
And I sign this verification on this the‘){/\ day of ™ “7« 2005 at Guwahati.

A

\JW@W

A
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Centrol Water Commission ﬁWKW__A .
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Room No:528, Sewn Bhawan,
R.K. Puram, New Delhi-66,
Dated: the )q“véune,1999.

QLI JCE _MEMORANDUM

Subject: Recruitment to the post of Junior Engineer{CaMm)
1in the Contral Water Commission.
AR A ok K

, _ On the basis of interviews conducted in CWC S in
April,- 1999, the competent autherity,CWC, hereby offers
Shr‘i/th.f&NDEPV KM ARy -an  appointment to the
post of Jupior  Engineer(C&M) in  the Central Water
Commission on a pay of Rs. 500047 .per month in the scale of
pay of Rs.5000-150~8000,- ’plus other allowances admissible
under the- Gpvérnment of India subject to the oonditions
laid down in rufes and -orders governing the grant of suoch
allowances in.force from time to time.

PRI Y

2. The tcn%n'of appointment are as follows: ~

i . The appointment: is temporary but likely to
continue. He/She will be on probation for a period of two
vears,

- L e aaen. s 4 s et

id. The appointment may be terminated at any time by
a month’s notice given by either side, viz., the appolntee
or the appointed authority_ without assigning any reason,
The appointing authority, however, reserves the right of
terminating the services of the appointee forthwith or
before the expiry of the stipulated period of notice by
making payment (o him of a sum equivalent to the pay and

allowances for the period of notice or the  unexpired
portion thereof. '

iii, The appolntment ocarries with it the liability to
serve In any part of India or outside, '

iv, Other ; conditions of service will be governed by
the relevant ruates and orders in foroce from timoe to timo,

3. . The appointment will further be subject to that; - -
i. le/She  should submit medical certificate of
fitness from

the Civil Surgeon in the prescribed proforma
Co be obtained from the Supertending Engineer (Coord.),
B&BB,Shillong/ Supepint g i ; : )
handigash, alongwith  gtalement & declaration form duly
completed, :

Coii. Submission of a declaration in the prescribed
-Tobwand "ta 7 the event of the candidate’'s having more than

one wife/husband Lliving, the appointment will be subject
to his/her. being exempted from enforcement of the

requirement in this b-half.



: aninp.ShilengLJ_. i

S L oe s AvMLAUL UL HAS/0Er CnArdcTer and antecedents
in the preacribed forms by District Magistrate or

Sub-Divisional Magistrate without any adverse remarks

against him/her would render him/ her unfijt for‘ﬁovernment‘
service. ‘ e

v
- lveoo - Production ‘of the following oebéiffbates in
original: - ‘
(n) ‘ Certificate or

cducational and othep Technical
qualifioations. :

(b) Certificgte of age, .
(¢) - Certificate in the prescribed form in support of

candidates claim to belonging to Gazetted

Officers/District Magistrate/Sub-DivisionaI“Mdéistrate a8
per form enclosed. : , :

4, If any declaration given or inform
by the candidate provasg to he falge or ir ¢
found to have wilfull
he/she will be liab

other action as Gover

ation furnished
he candidate fg
Y 8uppressed any material information -
le to removal from service and guch
nment may deem necessary,

S.

above terms, he/she should communioate his/h
within 15 days from the date of issue of t
to the Superintending Engineer (Coord)
014 ¥ 'noenr—uainduazznaein;
, “ The prescribed forms may be obtained from
them and duly filled in and resubmitteq for appropriate
"aotion, If no reply is received by the aforesaid d&te,
the offer wil} be treated ag cancelled. Further, thig

offer of appointment does not in any way involve any
commitment for his/her appoi ' .

6. No travelling allowance wjl} be allowed
Joining appointmcnt/post. '

(B.R. SHARMA )

for

UNDER SECRETARY
_/1'<).

cappropriate action in the matter. A

o G Q? TELE: 6107794
4f"PFadeep Kumar ' '

 Flat"Novt40 - . ... N

KG~III, Vikasg Puri

New Delhi-110018

Copy to:- ' 2.
I, SE(Coord),B&BB, cwe, Shi;long.
2. SE(Coord), Indus Basin, Chandigarh. A
Applicationg from the candidates who have been
given offer of appointment are enclosed for further

set of proformac
50 enclosed for ready refercnce,

e

mentioned above ‘ig al

AwAq
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/e Tho undocolgnod L divoctod.to:rafor Lo noro 1(544) af
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drown suporatoly." ggﬁkﬁy;xﬁwgng VRIS
: TR O

2. . Inatancas have beon brought®to-tho notico of this -
-Qinjatry whora spacial(duty) Allowancd has boon ollowoed to Contral
repvornmont’ omployvas aerving in%p”@%ﬁérﬁh.antg”ﬁvﬂqgiOH~' , ,
without "tho fulfilmant oF-phnubdhgﬁkégn‘ofqul'Indin’TrnnéFur 1iab-
Llity. This' is againasbt-tho pifitfofiorders on tho subpect, For
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whothor rocrulbmont to tho sorvice/cadro/posbo hun bana made on
India bnais and whothor promotionis~ also dono on tha basis of
all~India Zono of promobion baspdionicomnon soniority for tho
porvico/endien/postin na oo mhnLu.hyﬂﬁvu-bLuuum Lo tha appolobtmont
ordoc{ns Lo Jono in tho cnau off{almast all postao Ln tha L tpal
Sucratariat atc. to tho offoect’rthat tha porson concernzd iy
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ollgiblo for thogrant ur.npockdl(dyby) nllauanco,
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Sir,

& /‘ZQW/ ' "’U\‘

ANNEN‘\LL‘ -

To

The Chiel 1ngineer,

. (-\ '.
B&IIBO. CWC, MXM — [:
Shillong. —_— — 4

(Through Proper Channel)

Sub: Request for payment of SDA in respect of self on being initially posted to NER &
having home town outside NER.
Ref: No.NEID-1/GC-2/6450-60 dt.26-8-02. '

- ‘May please refer to- above mentioned office order vice which.SDA of self has
been stopped. In this context, it is earnestly requested to consider my plea for
continuation of SDA in respect of self since I belong to a place outside the N.E. Region
and posted to a station in NER on initial appointment, occasioned by direct
recruitment, made All India basis. In this context, I have. placed few lines to

substantiate my plea alongwith supporting documents/facts legitimizing admissibility
of SDA in my case.

1. That Sir, I have been directly fecruited to the post of Junior Engineer which
has been issued by the Central Panel and selection to the post was made through

interview conducted on All India basis. 1 am liable to promotion on the basis of All
India Common Scniority list.

2. That Sir, I have been administratively posted to N.E. Region from outside the
Region as per the first posting order. -

3. That Sir, as similar in the case of applicants of OA-136/2000 & OA-101 /2003
{copy enclosed) who were selected and appointed on All India selection process, it is
clearly mentioned at para-2 page no.5 of OA-136 that “any official hailing from
outside the NER and selected through All India selection can not be excluded
from the benefit of SDA. The applicant because of the order of appointment was

required to move to North Eastern Region. This movement and posting may
occasion either because of transfer or posting”.

4, That Sir, as mentioned in the 0.A.No.148 of 2003 (copy enclosed) the benefit of

already decided court case arc automatically allowed to all those similarly placed,
instead of forcing all to go to Court.

S. That Sir, my payment of SDA has been discontinued in the view of the decision
of Supreme Courl in case of 8. Vijaya Kumar and subsequent O.M, No.GIMF
OM.No.1}(5)/97-E-1[(B) dt.29-5-2002, is not justified as it was basically a decision
meant for the official belonging to NER and not for the official who are not resident of
NER. ' '

Sir, In view of the above facts, it is carnestly requested that, an carly decision
may be given within 30 days otherwise 1 will be compelled approach to the hon'ble

CAT.
: Youwb’ )
4 .)3{@’
\\}\P@ [Nand }‘gﬁshor]

Junior Engineer(HQ) -

NEID-1, CWC, Silchar
Misc )

je
>V
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o o Brngyont - F
’ The Chicf Enpincer, 0
) : | B&BBO, CWC, AMX s Fr
Shillong.

(Through Proper Channel) —

Sub: Request for payment of SDA in respect of self on being initially posted to NER &,
: having home town outside NER.
| Ref:  No.NEID-1/GC-2/6450-60 dt.26-8-02.
‘ .. Sir, , .

May please refer (o above mentioned office order vide which SDA of scif has
been stopped. In this context, it is earnestly requested to consider my plea for
continuation of SDA in respect of self since I belong to a place outside the N .E. Region
and posted to a station: in NER on initial appointment, occasioned by direct
recruitment, made All India basis. In this context, I have placed few lines to

substantiate my plea aJongwith‘supporting documents/facts legitimizing admissibility
of SDA in my case.

1.  That Sir, I have been directly recruited to the post of Junior Engineer which
has been issued by the Central Panel and selection to the post was made through

interview conducted on All India basis. I am liable to promotion on the basis of All
India Common Scniority list, :

2, That Sir, 1 have been administratively posted to N.E. Region from outside the
Region as per the first posting order. '

3. That Sir, as similar in the case of applicants of OA-136/2000 & OA-101/2003
sclection process, it i
clearly mcntionqd at para-2 page no.5 of OA-136 that “any official hailing from

can not be excluded
from the benefit of SDA. The applicant because of the order of appointment was

required to move to North Eastern Region. This movement and posting may
occasion either because of transfer or posting”,

4, That Sir, as mentioned in the O.A.No.148 of 2003 (copy cnclosed) the benefit of

already decided court case are automatically allowed to all those similarly placed,
instead of forcing all to go to Court.

~ Sir, In view of the above facts, it.i

v S carnestly requested that, an carly decision
may be given within 30 days otherwise

1 will be compelled approach to the hon’ble
Yoursvf:aj_thfully,

BKWVQ{ —
[Rajesh Kum%pf]"oqmb

Junior Engineer
NEISD-11, Cwc, Tarangblang

OZL_
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A G AW -
The Under Sccretary, ( AN C)
Establishment V1,

Sewa Bhavan, R.K.Puram W@C WL — & -
New Delhi _
J—

, (Through proper channel)

—— e

Subject: Request for payment of SDA in respect of self on being initially posted to NER
& having hometown outside NER.

Ref. 1. Application dated 24.09.2002 & again dated 28.11.2003 forwarded to
Commission vide L.no. BBB 1.D No. 4(P&C)/10/2004/19 dated 14.01.2004.

2. Application datcd 10.08.2004 forwarded to Commission vide L.no. BBB I.D
No. 4(P&C)/10/2004/4069-70 dated 14.01.2004.

Sir,

May pleasc refer to my carlier requests mentioned above on zbove subject .
wherein plea for continuation of:SDA in respect of self, hailing from outside the N.E.
Region and on being posted to a station in NER on initial appointment, occasioned by
dircet recruitment, made on All India basis, has been made. In this conext, | have to

substantiale my pleca with [ollowing supporting documents/facts legitimizing
admissibility of SDA in my casc.

That Sir, the entitlement of SDA in my case, which is the key point of my representation,
is similarly placed with the applicants of QA-136/2000 & OA-101/2003 (cepy enclosed).
The applicants therein were selected and appointcd on All India sclection process, and
similarly, I too have been recruited through direct interview conducted on All India basis.
The OA- 136/2000 clearly mentioned at para-2 page No.5 that “any official hailing from
i outside the NER and selected through All India selection can not be excluded from
the benefit of SDA. The applicant because of the order of appointment

to move to North Eastern region. This movement an
because of (ransfer or posting”.

was required
d posting may occasion either

That Sir, as mentioned in the OA No.1480f 2003 (copy enclosed) the benefit of already

decided court case are automatically allowed to all those similarly placed, instead of
forcing all to come to Court.

That Sir, my payment of SDA has been discontinued in the view of thz decision of
Supreme Courl in case of S. Vijay Kumar and subscquent OM No, GIMF QM No,
1H(5)97-E-11(B) dt. 29.5.2002, 1s not justificd as it was basically a decision meant for the
official belonging to NER and not for the official who are not resident of NER.

That Sir, in view of the above, | reiterate my request to consider genuine plea for grant of
SDA. T have been requesting for last two years with substantial supportive document, The
i prolong dclay in consideration on my genuine request has resulted in mental agony &

financial losscs. Sir, an carly decision in_this casc will give a vent to my suffocating
mind.

. Sir, T view of the above facts, it is camnestly rcquested that my request for
- continudtion of SDA and payments of arca thereon may be granted please.”

.

' : Yours faitnfully, "
Date: 03.03.2005 ’ V}

v (Pradcep Kumar)
Place: Aizawl q$

JE/NEID-II, AIZAWL.
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Governmont of Indla
Ccntral Water Commlssaon
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QFFICE ORDER

628 (N), Sewa Bhawan,
R.K. Puram, New Delhl-86

Dated the 7™ April, 2005

The folloMng transfers in the grade of Junior Engmecr (C&M) are hereby
'igiogdered in pubhc interast from the date indicated against each in remarks co\umn

w

Namle .| Present Transfer to | Choice ] Remarks |
. is;Shr Posting Station A
W uBD, | C&SRO, Coimbatore | Vice ShriR. ,
Dibrugarh, | Coimbatore Krishnamurthy
(B&BB) s
HD, Chennai | B&BBO, w.efi15.6.05 |
| f (C&SR) Shiliong - will move first o
'R Srmive(san B&BB, C&SRO, Chennai/ Vice Shri VN, .
S .| Shillong’ Coimbatore | Coimbatore Viswaiﬁ‘ibarén
V N SWRD, B&BBO, w.ef.30.6.05 .
‘\fswambaran ‘Cobhm Shillong wil move ﬂgst 1.
; 1 C8&SR B 4,;
uBD, C&SRO, Madurai/ Vice Shri R
Dibrugarh | Colmbatore | Coimbatore | Bhaskaran’
(B&BB) ,‘
HD, Chennal | B&BBO, w.e.f, 30..6.'95,.
1 (C&SRY, Shillong will move'qlst 1
Coimbnatore | _ o
MD, Sllchar C&SRO, Chennail Vice Shri § \/
B&BB Coimbatore | Coimbatore Bhﬂvadas
Shillong .
SRD B&BBO, wedl. 15705_ S
Coimbatore | Shillong will moye: f{fez | A
C&SR S )
WGD, C&SRO, Vice Shn M ‘
Nagpur, Coimbatore Manogaran )
(MCN)_ i -
HO, : MCO, Nagpur | w.e.f 1.5.05
Chenni, : will move flrst
! C&SR | i
P ,i :

PR IR




Dibrugarh,

1'B&BB,

Shillong

Hyderabad

2
n | MSER, C&SRO, | Vice sniTT.
Bhubaneshwar | Coimbatore Johy . .
CD, M&ERDO, w.e.f. 1.5. 05
Bangalore, | Bhubaneshwar will move first
C&SR ' ‘ .
NEID-II, NWA, Pune dee Shrri NP
Aizawl, Rajan
B&BB
NWA, Pune |B&BBO, wef 1.5.05
. _{_Shillong will moye firs
' UBD, KGBO, Rejamundari | VVice Shri P, . .

1

Arjun Rao

g .

v | KGB

UKD, Pune,

B&BBO,
Shillong

w.el. 1508

will mov first

MBD,

i Guwahati,

B&BB

Hyderabad

KGBO, - | Hyderabad

Vice Shrl V‘ bt

Khan .;

.'tx:-

LKD,
Hyderabad,
KGB :

B&BBO, e
. Shlllong

Wef 30605

wil moveﬁ e |

91? 14 e

"UBD, T
Dibrugarh

'KGBO T TKamoor

Hyderabad " 16s Murthy':
| (B8BBO) . |: -4 iy g Lt
= {GD Ba8B0, wor :15..7’.“6?

Hyderabad Shtllong
#1 KGB '
an’| HOC, BBSR KeBa,
'M&ER | Hyderbad L
LG, T TIMBERD.,
Hyderabad Bhubaneswar ‘
KGB .
will mov& ﬂ!i?
2 l lw),xs’

Hyderabad

Hyde:rabad.
KGB .

Vick . Sh!i M.
Vuayalakshrgl

MCO Nagpur

yg\y’ )y*”

A

lw.e.f 1505”‘-

will move f‘ rm
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i : ERD
S Bhubaneshwar, *
i ol MBER

KGBO, - |
H%erabad

Vice Shn TVL%

Rao )

i .

“T'UKD, Pune,

M%ERO.
Bhubancshwar

w.e.f. 1 5 05}
will move ﬁrs}

| KGB
i NEIDA,
~| Silchar,

‘UGBO,
Lucknow

Haridv;'/ar/
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Vice ‘Shri D. K
Sharma ,;]-:
)

: "fl'Shmong

w.e.f. 1505"

wm move ﬁrz{t ;
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Gdﬁda/ b
Gorakhpur/

\/loe Shri

Lucknow

Chandna Be‘u ‘

TTMGD-IL,

: Varanas 1

wef15

LUCKnow

.u n, NI

B&é 0,
| Shll ng.

,mr

Clickiow _

g r-‘.

ﬂOW

7'\..'

&580

Vi :
Ugé o
A

ow .

M o
¥

NOIDA/

Otherthan k
De‘hl, ";‘,“ oyt ’

Faridabad

Surat,

-~ N&TB

Tapl OIVI‘\. %* n

will mové,‘?‘f@‘ iy

2
e

L f\ =

L 2SAN SN =
Ao £4
S
=

3o e
Far¥n

e
.
4
' ~:.
Poai
IS
l“
e
"
.
!




LERIE ™ Ram Shankar

i
e

.. 1.1 Delhi, YBC

% \.Harish Chandrg | VD New | YBO other

fihan Deini
NOIDA!
Faridabad

|
|
'

H
!

s AT

¥

g e e ame o
wedl 1505 !
bwiit mava first

YBO, New
Delhi

Tapi Divn. .
Surat,
N&TB

Vice Shri
H.N. Tiwari

]

el
s60. | N Tiwarl

et

LYD, Agra,
1YBO

N&TBO,
Vadodara

_ w.ef. 15.06
1 will move first

«$

SR Mishra,

NEID-Il, LGBO, Patna

B&BB

N ltanagatr, J

Kolkatta/
Durgapur/
Asansol

Vice .Shri B.B,
Nath

Cr

* | Berthampore,

LGD, B&BBO,
Shillong.

LGB

wel 1505 ;
will move first.

SID, Sikkim
TBO

B&BBO: -
“Shillong

Jalpaiguri

Vice Shii.D.K;
Rakshit’ 5z

oy (B&BB)

1 MID,

TBO, Siligur
Shillong ‘

Sikkim -

Twef. 1.5.05 -
will move firs{:

0 YBO

1LYD, Agra, ° 'NBO, Bhopal

TVice Shl B,S,

- NBO, Bhopal | YO, New

Delhi

Other than |w.ef.1,5.05: ] -
Delhi/
NOIDA/ ‘ Lo
Faridabad L

| will move first

TNEID4, | LGBO, Patna
Silchar, =~ |+
B&BB

Patna

Vice Shri . =
Kamlesh o

Prasad .

MGD-IV,
Patna (LGB)

B&BBRO,
Shillong

w.el. 1.5.05
| will move first

Ds | NEID-I,

., | B&BB

LGBO, Patna
-Aizawl .

Kolkatta/
Bardwan/
Berhampore

Vice Shti .. &

R.B.R, Veriia,

] B A e
N Rt ep T
N AT T
IR A AN .

ehra | MGD-IV,

84880,

Patna, LGB | Shillong’

EEE TR W.ef.r15.5.95
will movefirst -

“[P.C.Styasiava | SID, Sk, 180,

TBO Chandigarh

| Chandigarh

M.S. Garewal

Vice Shri 47

"".“" j‘la‘

18, ~ TBO, Sitiguri
Chandigarh '

Wol 15065
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_ Thé‘Cc;nQerned Chief Engineers are requested to ensure immediate issuance
,po_stlng“order of the concerned JEs within the ficld officc as alzo timely
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ﬁf&nmlon of the lransfer order  Cony of 0 2I8in L onavin g,/-r ..nb grder of
: Ny st * tole, ey, Rl ) it
tj\o cfmw 1ed JEs may invananly e enusiice Lo al the

RO ’\ S & T

s - u-;ﬂ/féANDHn
gt DIRECTOR (ESTT,)
PH.: 26107794

i:,f; .

' Pay & Accounts ofﬁcer CWC New Delhi.
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